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THii NINISTEB. Of' W01t.KS AND 
HOUSING (SHRI ABDUL GHAFOOF) : 
(I) to (d). The information is bciQl collected 
and will be laid on the Tabl~ of ~be Sabba. 

Allotment of Alternative Plots by D.D.A 
for .(fII1ted Lud 

1001. SaRI BHARAT SINGH: Will 
the Minister of WORKS AND HOUSING 
be pleased to state : 

(a' whether the Delhi Development 
Authority allots alternative plots to the 
persons whose land is acquired; 

(b) whether Government do Dot allot 
alternative plots to the persons whose land is 
acquired for construction of drains and 
stationinl of military as a result of which 
such farmers arc put to a great hardship; 
and 

(c) whether Government propose to 
formu1tate a policy under which the farmers 
whose Jand is acquired for whatever purpose 
are also allotted plots in addition to suitable 
compensation ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOCR): 
(a) DDA aHot alternative plots to the persons 
whose land is acquired under the Scheme of 
Large Scale Acquisition, Development and 
Disposal of Land in Delhi. 

(b) Delhi Administration have reported 
that they do not anot alternative plots to the 
persons whose land is acquired outside are 
purview of the scheme of Large Scale 
Acquisition, Development and Disposal of 
Land in Delhi 

(0) There is DO such proposal. 

COatPe ••• tlba to Far.eN for Actui.itioa 
orLand 

1002. SHRI BHARAT SINGH: Will the 
Minister of WORKS AND HOUSING be 
pleased to state : 

(,) whethC>!' it is a fact tbat the 
oomponsatioD aiveD tQ the farmers on 
~o~nt of aQquwiijon of their la04 iJ r.r 
leas thaD the market prince of the 1ao4; 

(b) WbCl her OQvemmenfs poU~y is that 
rcasonable compensation. an alternative plot 
and emp10yment to one of the members of 

the family will be liven to .110 dected 
farmers; 

(c) whether it is a fact that the compen-
sation is still being paid in the old manner 
which is quite inadequate; and 

(d) whether Government propose to pay 
compensation keeping in view the market 
price ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR): 
(a) compensation given to the land owners in 
respect of the land acquired by the Govern-
ment is determined on the basis of tbe 
provisions contained in tbe Land Acquisi-
tion Act 1894. As per Sectton 23(1) of 
the Act, the market value of the land on the 
date of publication of the notification under 
Section 4 of the Act is taken into 
consideration while determining the amount 
of compensation. The Act has been 
amended in 1984 to provide for increased 
rate of solatium from 15% of to 30% of 
the market value of tbe land in addition to 
tbe il1tcrc~t calculated at the rate of 12% per 
annum from the date of notification under 
Section 4 to the date of award of the Land 
Acquisit ion Col1ector or the date of taking 
possession of the land whichever is 
earlier. 

(b) The Government's poJicy is to 
provide reasonable compensation to the land 
owners. Alternative plot is allotted by DDA 
to the persons whose land has been acquired 
by Delhi Administration under the scbe.\lle 
of Large Scale Acquisition, Development and 
Disposal of land in Delhi. DDA also 
proposes to give a weigbtage of 5% marks in 
future recruitment in respect of the wards 
of the persons whose lands have been 
acquired under the scheme. 

(c) The compensatson is bting paid in 
accordance with the amended provisiODl.r 
the Land Acquisition Act 1894. 

(d) Compensation is paid at ."ket 
prices as provided in the Land Acquisition 
Act, 1984 amended in 1894. 

Ci¥k A.nitl" In tile Resettl ..... 
eOhM'et of DeIhl 

1003. SHRI BHAllAT SINGH: Will 
the Minister ~rWORKS AND HOUS ... NG 
be pleased to state : 




